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I. THE PAYMENT OF GRATUITY
(CeEnTRAL) RuULES, 1972

II. NOTIFICATIONS UNDER THE EMPLOYEES
PrOVIDENT FunDs aNp FAMILY PENSION
Funp Acrt, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKATE
SWAMY): Sir, I beg to lay on the
Table:—

2

I. A copy of the Ministry of
Labour and Rehabilitation (Depart-
ment of Labour and Employment)
Notification G.S.R. No. 1488 dated
the 16th September, 1972 (in Hindi)
publishing the Payment of Gra-
tuity (Central) Rules, 1972, under
sub-section (2) of section 15 of the
Payment of Gratuity Act, 1972.

[Placed in Library. See No. LT-
5218/73].

II. A copy each (in English and
Hindi) of the following Notifica-
tions of the Ministry of Labour and
Rehabilitation (Department of
Labour and Employment)  under
sub-section (2) of section 7 of the

Employees Provident Funds and
Family Pension Fund Act. 1952:—
(i) Nctification G.S.R. No

1348, dated the 12th October,
1972, publishing the Employees’
Funds (Ninth Amendment)
Scheme, 1972. [Placed in Library.
See No. LT-4330/73].

(ii) Notification G.S.R. No.
1490, dated the 15th November,
1972, publishing the Employees’
Provident Funds ‘(Eleventh
Amendment) Scheme, 1972.

(iii) Notification G.S.R. No. 63,
dated the 9th January, 1973, pub-
lishing the Employees’ Provident

Funds (First Amendment)
Scheme, 1973.
{Placed in Library. See No. LT-

4217|73 for (ii) and (1ii).]
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I. The Apprenticenship (Amendment)
Rules, 1972

II. Report of the Deputy Director of
MiINES SAFETY, VIZIANAGARAM ON
THE FATAL ACCIDENT WHICH OCCURRED
AT DEpPOsSIT No. 5 OF THE BAILADILA
IRON ORE PROJECT ON THE 5TH JUNE,
1972,

SHRI G. VENKATE SWAMY: Sir,
I also beg to lay on the Table:—

I. A copy (in English and Hindi)
of the Ministry of Labour and Re-
habilitation (Department of Labour
and Employment) Notification
G.S.R. No. 1994, dated the 23rd Oc-
tober, 1972, publishing the Appren-
ticeship (Amendment) Rules, 1972,
under sub-section (3) of section 37
of the Apprenticeship Act, 1961.

[Placed in Library, See No. LT-
4331/73].
II. A copy (in English and

Hindi) of the Report of the De-
puty Director of Mines Safety,
Vizianagaram, on the fatal acei-
dent which occurred at Deposit
No. 5 of the Bailadila Iron Ore
Project on the 5th June, 1972.
[Placed in Library. See No.
LT-4219/73].

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Reported Decision to Speeq up Re-
patriation of Stateless Persons of
Indian Origin from Sri Lanka

To W wgrAR s, @
TOHT AT & AT qH & T
35,000 TSAMFEN  FRN FT AqET
¥ mioargd®  w@Rw 99 aW & fAow
F gurare A A fa’w q4dr #7 oa
feemar AT g )

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR  SWARAN
SINGH): Sir, the House is awars

that the Indo-Ceylon Agreement of
1964 (also known as the Shastri-
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Bandarnaike Agreement) envisaged
that over a period of 15 years starting
from 1964. 525,000 stateless persons of
Indian origmn in Sr1 Lanka would be
repatriated to India while at the same
time and m agreed proportion
300,000 such stateless persons would
be granted Sri1 Lanka citizenship The
Agreement further stipulated that
the repatriation would be conducted
in an evenly phased manner; this
would mean that some 35,000 persuns
should be repatriated annually for
settlement 1n India

During the first four years after
the signing of the Agreement, very
Iittle repatriation took place since
various  administrative measures
could not be finalised, Till the 17th
February 1973, 84801 persons have
been repatriated to India, while Sn
Lanka had granted citizenship to
48249 up to the end of December,
1972,

An officials’ meeting for reviewing
the implementation of the Agreement
took place between the 14th and the
17th of February this year 1mn
Colombo On our side the Foreign
Secretary led the Indian Delegation,
The officials of both governments re-
viewed varlous aspects of the working
of the Agreement and agreed to take
all measures possible to ensure i3
smooth and full implementation The
repatriation at the agreed rate of
35,000 persons per year could not be
achieved for the last eight years
Government of India has agreed 1n
principle to 1ncrease the rate of
repatriation 1n the coming years.
Details are bemng worked out

Sio W§ W@ : AT, ST AT
737 s X e g gad faaat SrasRy
gq J13a ¥ ag T8y faar ) zafac
¥ qEar =g fRoEE & Frr
faaar awg & @1 faar & fao o
Mz a1 Y AT ag ¥ TE 40
IART FIT FT AL faT I T AT
q3r WX IaF 99 F9% IAT TFTA
gaTar-Ta #1 fgar wr R oaeaa
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323 AR zod o fET d aEEs
S @i P owmr Az g @ g fw
T & wA od g fF o o it
HIT WIRG FT L ®T HG< O@T
AT 3, fwaR & ¥ A dsar
oA awm A fwmw gz &1 (&
¥ aFEdw w1 wwT Agr g faan ?
G fF wwER oW g, s
IR T g7 A qT wmg fwar fE
st gfeaq dwex &, sawr fo &
e W, "4 6T W AT
gaa & fag 91 355% & T WIIA-
7w feedav v fFg s AR
gAad far wmg AR da™
TOgS T gE wEETR TWa
gt ofawr & ag g e 5 o
o™ AT swar  gfew e F#
F AR 9T I@ ar IW T99 39 9
A QU FX AT W AT w1 Ao
g @ 7L fF oy o & fag
ATATad AT A gAr fET F oA @
S0 AR TF TG Y OF A4 AT ATEH
Tt A A wITeEE AgEd w1
FAIT ¥ a7 g1 W 4, IaF7 6T
g F& 7 faar wm? 7 S
ARdr g & ¥ g @A g6
g WIT EHET EHr SOT A Ig
qFA FART FAAQT A AT TT TH
gEd AW WIT W1 AEY Y AT 9%
#T G g AET W g FACZT
AT A = O faRa FrAT JArOTIA
qET WEd 7 | qg faee gedr @
A R faaw o 7k fFRw gfyg
qgT W4 @A 1§ SAAr WEan g
fr gq sfeor ez #:t @@ &
FTIT FAT &7

gt a7z & fr v feafgm
w7 wrEg wrAt, At | o
§, SHR AT W AF AT FT A
amz § fF 9% oo fear s, @Y
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[sTo wrE wETET]
;T g avn ¥ fedr wroor & AR
gy ? wEogF AR AA
gag fafmgw & fr =71 & mQ
g1 Frf ofifafarr oo @, 39
T qgi qx Srnt & wA ¥ faeew
g 1 H S wmgm fRooag
grafyegz FWF IAF wWE F O
FIT FIXT ¢ AT FF FTOT KT A9
Fgi & Sfaq AM 7

ey i § g SHAr =g
g feat dwmar WRE IR Al
gufa fadt AT § & #1 ogSea
AFT FTHIX FT qH A AT )
FT g IW Tw@ AT AR g fF agl
9T HTHI WO AOET R wmErs
¥ =ar @ A fwEr & oafaa,
fratfegr a@ s @ &1 W F
FIT 9F fadT 7w | omr
f& F agt &t swAr gafq, a9F 9T
F AN FI @I Ig gA=q dAr 7

T S # g SrAT amger g
fF @t arasia ¥, g9 Hifer & 9 g
T HfIH G ATEE . . .

ot gwawmafa : [ow SR e

To WIE WEER : off, 98 a1
F IZ & FU T FEI A TgEE
g S

qYIR T TQg : TF I FTHr
g

To A WFER ¢ T a1 AT
FT M X T WA waF )

aw@e o fag : @ fee s
ooE a9 § )

o W AFER @ FT [qOE
& g, FfFT ST FHl F afrae
g auedr Fu AT v ara Js
® AR ST oEwAT )
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qrae rag fag o It d WA
¥ gifwam Fo g7 AT AEHT gNH
o |
o WiE wgrnw: gy, sy . L
qIre ean lag: v as fear {0

TTo WIE AZTIR : 78 Iy&T fhaq
HAT?

SARDAR SWARAN SINGH: You
should be rcareful when you make
such a statement. When you make
them, you should be prepared to take
them.

DR. BHAI MAHAVIR: Well, if you
cannot even understand what I say,
I am ashamed that we should have a
Foreign Minister of this calibre,

SARDAR SWARAN SINGH: 1 am
ashamed that you should sit in the
Opposition and disgrace your leader.

(Interruptions)

DR. BHAI MAHAVIR: You should
have a sense of balance and a sense
of understanding; you should be able
to know what remark is being made.

SARDAR SWARAN SINGH: If
that is your culture, I do not mind,
go ahead.

DR. BHAI MAHAVIR: I repest
what 1 say. I say that your ears are
sharp according to your claim but
you should satisfy us with the thing
that you have in the midst of those
ears, Now, what is wrong about it?
If you think you do not have anything
in between them, it is for you to
decide.

SARDAR SWARAN SINGH: What
is wrong in that answer? What is
wrong in what I have said?

DR. BHAI MAHAVIR: I think, if
you are the judge, if this is a compli-
ment, I would accept it as a compli-
ment,

MR. DEPUTY CHAIRMAN: Yes,
now_you agk the clarificataion.

5
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DR. BHAI MAHAVIR: What is the
meaning that he is talking like that?

MR. DEPUTY CHAIRMAN: So
much of time is being wasted.

DR,
wasted?

SARDAR SWARAN SINGH: 1
take strong exception to this type of
flippant method of dealing with such
matters. If he had the guts to say,
or if he had the temerity and inso-
lence to say that what is in between
my ears shouig be able to understand
what he says, and if I tell him that if
something between your ears is good
enough to understand, then only you
will follow, then what is wrong in it?
It is a small tit for that.

DR. BHAI MAHAVIR: I am pre-
pared to refer the whole record to
you and if I am proved wrong, 1 will
resign and let the Minister also agree
to resign if he is proved wrong. Let
him have the courage. He talks of
courage, a man who has all along
been sticking to the seat of power
and who has been rolling from one
Ministry to another...

BHAI MAHAVIR: Time is

(Interruptions)

MR. DEPUTY CHAIRMAN: It is
no use getting into a temper.

DR. BHAI MAHAVIR: We are not
going to take lessons from you.

SARDAR SWARAN SINGH: This
is not a favour to me. Your party has
always opposed me, I have won the
elections notwithstanding that.

DR. BHAI MAHAVIR: I know how
you won the election. But I re-
peat what T salg and I will repeat
again,

MR, DEPUTY CHAIRMAN:
need not repeat.

You

(Interruptions)

DR. BHAI MAHAVIR: I say, when
the Ministers had been talking
amongst themselves, am I not sup-
posed to wait and .. .
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MR, DEPUTY CHAIRMAN: You
ask clarification.

DR. BHAI MAHAVIR: Well, Sir, I
am asking the clarification, But the
clarification is whether a Minister
should behave—in a way which shows
disrespect to a Member who is put-
ting a question and if I show the
courtesy of waiting and pausing so
that he can have my words, he begins
to have a fling at me, I only said that
you have your ears, your ears are
attentive to me. But please use the
brain that i1s between those ears to
satisfy us. What is wrong about it?

(Interruptions)
MR. DEPUTY CHAIRMAN: You
said something and in the same

sense he said something. So
that is over, you ask clarification.

DR, BHAI MAHAVIR: He did not
say that. He did not wunderstand
what I said and he only has a way to
kick at me, to kick at others, mnot
understanding what the meaning of
the statement is.

SARDAR SWARAN SINGH: I
want to make it clear that this type
of thing we will not accept, If they
want to have this type of rather per-
sona] and mean attacks, they should
be prepared to listen to the replies
and I want to say that we will not
relent on this if you make this type
of a statement and we will continue
to meet it with greater ferocity. Let
1t be understood clearly.

DR, BHAI MAHAVIR: Ferocity all
right. But you should have the sense
where to use that ferocity.

MR. DEPUTY CHAIRMAN: You
ask the clarification.

SARDAR SWARAN SINGH: He
should have the sense to understand
what I say.

(Interruptions)
DR. BHAI MAHAVIR: I have to

seek your protection. If the Minister
can talk like that, if he can choose
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[Dr. Bhai Mahavir]

the word ‘mean’ towards any Mem-
ber, I think he is the meanest person
in this House yet. What is the mean-
ing of talking like this and calling
names?

MR. DEPUTY CHAIRMAN: There
is no use getting into tempers,

DR. BHAI MAHAVIR: What is
the use? There is no question of los-
ing tempers. But how does he start?
I only said that you should attend
to me. Then he says.

FH AT K qTH 2 WIT HTD
ToeAT FUTT A1 ZATO HIEAT g1
AT HFT TATE

SHRI SITARAM KESRI (Bihar):
Sir, on a point of order.

SegiA Y wez Frawe’ gAwA fman
2 3@%r oFagw  F< fe@r W@
Otherwise, he will have to be...

(Interruptions)

MR. DEPUTY CHAIRMAN: Al
right. We will see to that. You ask
the clarification.

DR. BHAI MAHAVIR: If you will
see to that, you will have to see also
whether he is entitled to use that
word. If you expunge anything, you
will have to expunge both.

MR. DEPUTY CHAIRMAN: I will
go through the record and see.

DR. BHAI MAHAVIR: Lastly, what
is the position with regard to the
dispute with the Government of
Ceylon regarding the ownership of
Kachhativu  Island particularily
because every year in March there is
the festival of St. Anthony’s Feast
when people from India as well as
Ceylon go to that islanq and every
year there is a fear on both sides in
Sri Lanka as well as in India that
there is illicit immigration. Last
year Shere were reports that the
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Ceylonese Navy and Air Force had
kept a watch to check illicit immi- _
gration into Ceylon and there were
also reports that a number of people
who had immigrated in an illicit
manner from Sri Lanka to India
had been arrested in India. So 1
would like to know how far our claim
that it is a purely Indian territory—
because right till 1948 it was under
the jurisdiction of the Rajah of
Ramnad—has been settled in a wsatis-
factory manner and, if not, whether
in this context that issue was raised?
If it was nct raised, why was it not
raised?

MR. DEPUTY CHAIRMAN: It
does not strictly arise out of this
question,

DR. BHAI MAHAVIR: Because it
is a matter concerning both the
countries.

SARDAR SWARAN SINGH: As
the talks about the matters discussed
and the attitude taken by either side
were confidential, 1 cannot give any
further details as to what points
were raised and how they were dealt
with, On the question as to why the
rate of repairiation should be speed-
ed up or accelerated I have given the
reason in the statement that I have
made. About the transfer of assets.
the amount to be repatriated at the
time when a person goes over to
India is contained in the Indo-
Ceylon Agreement, a copy of which
was laid on the Table of the House.
The hon’ble Member can study that,
Kachhativu 1s a question which does
not arise out of the present question.

DR. BHAI MAHAVIR: The first
question I asked was whether the
Ceylon Government has been insist-
ing on reopening the Indian Register
and what is the implication. Does it
mean that the problem will be pro-
longed endlessly?

SARDAR SWARAN SINGH: These
are procedural matters. The basic
agreement that we have is that we
have to take into India 5,25.000 per-
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a
sons together
increase.
to be
matter,

with the natural
As to how this objective is
achieved is a prozedural

DR. BHAI MAHAVIR: Reports are

that thre is the question of 1-1|2 lakhs
in excess.

SARDAR SWARAN SINGH:
ports in the Press speculative.

Re-

SHRI K. P.
MENON (Kerala): Mr, Deputy
Chairman, the problem of Indian
citizens in Ceylon is a long-standing
problem ang I for one will not like
that this problem should in any way
come in the way of having good re-
lations and friendly relations with
the Government of Ceylon. It is in
the interest of both the countries
that this problem is settled amicably
and that the repatriates whom the
Ceylon Government wants to send
back to India are brought home in
an orderly fashion and help is given
for that. However, my complaint is
that the Government of India has not
been looking at the human aspect of
this problem because these are people
who have lived there for 30-40-50
years and who have spent most of
their lives there, who have got assets
there, who have got houses there.
Therefore, when under certain diffi-
cult conditions the Ceylon Govern-
ment wants them to be repatriated.
1 do not see why we should object to
that. But the point is that the Gov-
ernment of India should come for-
ment wants them to be repatriated. I
rehabilitate in the country especially
because. Sir, most of these people
come from the part of the country
from where I come and I know the
problems of their resettling down in
India and how most of them who
have come have become destitutes.
May 1 know what are the steps that
the Government of India is taking to
see that those people who have loved

SUBRAMANIA

all their lives in another country
when they come back are able to
carry on their Jivelihood as good

citizens without being humiliated,
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without becoming destitutes in their
own country?

Secondly, it is true that -the Cey-
lonese Government has got a lot of
payments problem and they will not
be able to allow the Indian repat-
1.riates to take to India all their assets
in foreign currency. Therefore, what
is the arrangement which the Gov-
ernment of India has arrived at with
Ceylon in order to allow the repat-
riates to bring back home all their
assets in proper currencies? Has any
special payment arrangement been
worked out with the Ceylonese Gov-
ernment so that the Indian repatriates
can get compensation here in India
equal to the assets which they have
left there, with some arrangement
for settling the account between the
Government of India and the Govern-
ment of Lanka, 30 that it is not left
to the individual repatriates to bring
whatever they have from Ceylon?

SARDAR SWARAN SINGH: Sir, I
share the concern expressed by the
hon. Member. The Government of
India is 1n touch with the
State Governments who are directly
handling the problem of rehabilita-
tion, and whatever help is possible ir
being given by the State Govern
ments and by the Central Govern-
ment. But I do appreciate that the
problem 1s there and the human
aspect is involved and, therefore
everything should be done to enable
them to re-start their lives. Thig is
precisely the objective that we have
in front of us.

About repatriation of assets, in the
Agreement itself a certain maximum
and minimum was laid down as the
amount to be repatriated, and there
has not been any difficulty in re-
patriating or sending across that
amount of money. At the pregent
moment, there is no special payments
arrangement between India and Cey-
lon because so far no difficulty has
arisen, and the Government of
Ceylon has not raised this as a point
of any special difficulty for them,
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SHRI XK. P, SUBRAMANIA
MENON: Sir, no difficulty has arisen
because the Governmeni of Ceylon
has not been allowing them to
repatriate all their assets. This is the
fact, They should be allowed to have
all their assets back home.. If the
Government of Ceylon cannot give it
in foreign exchange, the Government
of India should come to some special
payments arrangement with Ceylon
so that the repatriates can bring back
whatever they have got.

SARDAR SWARAN SINGH: It is a
suggestion for action, But the
arrangement originally was that
whatever is not repatriated will re-
main in the accounts of those people
in Sri Lanka.

KAMALANATHAN

SHRI M.
(Tamil Nadu): Sir, it is unfortunate
that the only agreement reached

between India and Sri Lanka at the
recent meeting was to meet again in
New Delhi and continue the dialogue.
The lite and soul of the Shastri-
Sirimavo Pact was the acceptance of
the sacred principle that the so-
calleq Stateless persons should be
given the liberty to choose the
citizenship of either India or Sri
Lanka. But what is happening now?
The Sri Lanka Government seems to
be violating the letter and spirit of
the Pact. The so-called Stateless
persons are treated not as human
beings but worse than animals. Who
are the so-called Stateless people?
These are th people who shed their
sweat and blood once, to make Sri
Lanka what it is to-day. Now they
are denied employment opportunities,
Economic compulsions are used by
Sri Lanka Government to force them
to opt for Indian citizenship. This is
against the life and spirit of the Pact.
Moreover, Sri Lanka Government has
indulgeq in cultural genocide of the
Tamils living there, discriminating
them against the Sinhalese. They
are made to live as second class
citizens, I would like to know
whether our Government will discuss

[ RAJYA SABHA]
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these matters, the matter of using
economic compulsions to force these
people to opt for Indian citizenship
and the matter of cultural genocide
of Tamils, with the Government of
Sri Lanka.

136

SARDAR SWARAN SINGH:- I am
sorry I canot agree with these ex-
treme statements that have been
made by the honourable Member, If
I may say, the statements that have
been made are not at all fair to the
Government of Sri Lanka who have
been fully cooperating in implement-
ing the Agreement. The Agreement
was signed between Prime Minister
Bandaranaike and Shri Lal Bahadur
Shastri who was the Prime Minister
of India at that time. It is part of
the Agreement that we have to take
over 5 lakh persons, as I have alrea-
dy mentioned. The rest are proce-
dures as to how we arrive at that
number. Then, about the persons of
Tamil origin who are covered by this
Agreement, it is a matter which con-
cerns the two countries. If there are
persons who are Sri Lanka citizens
but are of Tamilian origin, these are
Sri Lanka citizens and that is a mat-~
ter entirely between the citizens of
Tamil origin and citizens of any other
origin like any other country. If 1
may say, this type of statements give
handle to the chauvanists on the
other side to pressurise the people in
Sri Lanka itself. And I would ap-
peal to honourable Members not to
indulge in this type of extreme for-
mulations. The essence of the Agree-
ment is that this problem was defy-
ing a solution between India and Sri
Lanka for a long time. And it was
courageous and far-sighted on the
part of the two Prime Ministers in
1964 to come to an agreement. Every-
thing should be done to implement
this Agreement. We on our side will
do everything possible to implement
the Agreement. There is sanctity for
international agreements and we
should not, by any stretch of imagi~
nation, give the slightest indication
that we are intending not to honour

this Agreement. . .
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SHRI S. S. MARISWAMY (Tamil
Nadu): Sir, I am surprised as to why
the honourable Minister takes such a
serious objection to the expressions
of my freind about Tamil culture and
Tamil people and the genocide that
is going on. For the information of
the House and the honourable Minis-
ter, a large number of people, who
have adopted Tamil as their language,
are in Ceylon. And there is a syste-
matic attempt being made to see that
they are forced to go out of the coun-
try and also every sort of discourage-
ment is shown to Tamil -culture,
performance and study, etc. We say
this not because we claim any rela-
tionship with those people that we
are levelling this charge. Suppose
the people of Gujarat are persecuted
there and if somebody says Gujaratis
are persecuted there, does it mean
that they have got any relationship
with them? Let the Minister not
apply this narrow periscope to look
into this thing.

SARDAR SWARAN SINGH: I am
quite clear and I would like to clarify
further. Those persons who are Sri
Lanka citizens, whatever their origin
is, whether originally they hailed
from Tamil Nadu or any other part
of the world and whatever the man-
ner is in which their own relation-
ship develops with the other linguis-
tic or cultural grounps in that coun-
try, it is a matter entirely for the
Government, the Parliament and the
people of Sri Lanka. Any other
attitude would amount, if I may say,
to interference in the internal affairs
of other countries. Sg far as these
Stateless persons are concerned, we
are making a determined effort now
to settle this problem in accordance
with the Agreement which was en-
tered into in 1964.

——

SIXTY-FIFTH REPORT OF THE
PUBLIC ACCOUNTS COMMITTEE
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ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): Sir, I beg
to announce that the Government
Business in this House during the
week commencing 26th February,
1973, will consist of:—

(1) Further discussion
President’s Address.

on the

(2) Consideration and passing of
the Requisitioning and Acquisition-
of Immovable Property (Amend-
ment) Bill, 1973.

(3) Consideration of a motion
seeking revocation of the Proclama-
tion issued by the President in res-
pect of the State of Andhra Pra-
desh.

(4) Discussion on the Resolution
seeking approval of the Proclama-
tion issued by the President in
respect of the State of Andhra Pra-
desh,



